W Ho o Teto 33004799
T Ho Sfo Teto 33004199

REGD.NO.D. L.-33004/99

w1 SISTUA
Che Gazette of India

EXTRAORDINARY
W [V 3—30-WUE (j)
PART II—Section 3—Sub-section ®
Wit ¥ wafim
PUBLISHED BY AUTHORITY
| 33) =3 faeelt, wreran, sradt 22, 2013009 2, 1934
No. 33] NEW DELHI, TUESDAY, JANUARY 22, 2013/MAGHA 2, 1934

Wit et &
( fordyit Tz firwr )
(¥l wwtem )

At
qrag, 19 S, 2013

ﬁ&ﬁwm(mﬂm%ﬁmﬁmmmmwmmﬁﬁ)(mwﬁm)
Tafrraraet, 2013

WL, 38(30).— it g vay srfefram, 1999 (1999 7 42) #1 YR 6 Y I9-910 (3) B @ (4 sk
w47mmwﬁm¥mﬂwwﬁgwﬁnﬁaﬁ§mmﬁ%ﬁwﬁw(mﬁ-w#ﬁa@mwﬁam
fasfir 1 oo stern finiw) et 2000 (3 T, 2000 F} sifugeT &, F 20/2000-311ET) F Frefafaa gens
w2, wafg
1. Bfgw AR ey

() = fafadl =t feh 4 wey (W@Wﬂ%ﬁmﬁﬁﬁﬁaﬁrmwﬁrﬁﬁrmmawﬁﬁq)

(To0 wRiem) fafmameh, 2013 & smom |

(ﬁ)&wﬂwﬁmﬁmﬂ-@@mﬁ:
2. e 5 W Heitaw

ot oz yay (m@wéﬁmﬁﬁmmmwmaa@ﬁﬁq) Taframmasit, 2000
(3 W, 2000 1 srfirgeer | B, 20/2000-31f) |, st 5 ¥,

(v) e | ¥, (aﬁ)aﬁt(qa)@ﬁﬁ"aﬁtmmmﬁ"wﬁaﬁwﬁmmu

(ﬁ‘f)ﬁmrcmﬂ,térg(i)ﬁ“mmaafuaﬂr"qﬁ“awﬁéﬁqé%aﬂtﬁﬁm,m—mwmmm

Wuaﬂtaaﬁmqﬁqmaafaaﬁsﬁ%mﬁ,” = w v R aom

(€h ﬁtrmtﬁIifrff,a'@(i)ﬁ“aﬁ—ﬁmaﬁtq&“wﬂﬂwﬁaﬁﬁ&m@m@zﬁ@ﬂz-w

ah‘—sﬁ—aaaﬁriﬁ%ﬁmmmﬁﬁrﬁgmaﬁmﬁﬁ&w%ﬁaﬁﬁ"waﬁmﬁmm|

(<h f}uurtﬁ1#}15?',@'3(ii)ﬂ“ﬂﬂ#ﬂﬁq&%mw—wmﬁﬁqﬁmawéaﬁwmﬁ

wmﬁﬁmmﬁnﬁwwm‘g"Mﬁ“ﬁq&%ﬁtﬁa‘rmm—mmﬁﬁﬁq%a

324 GI/2013 (1}



2 THE GAZETTE OF INDIA: EXTRAORDINARY o _U)_ﬁ'i_ll’:s,'?gjf(i)]

ﬁ@ﬁﬁ#a%wﬁwww%mﬁﬁ%ﬂ@ﬁﬁﬁ%"ﬁ@mm
ST | ‘

(¥ RAFFE \&t §, w (i) B 9 T T g (i) S S, AT —
“(iii)fraiafuﬁa‘wumwﬁmﬁfw(SWFs),Wﬁﬂﬁm(MAs),mﬁfuﬁ(EFs),aﬁm
ﬁﬁzﬁ(lFs),ﬁ(ﬁ"éﬂﬁfﬂﬁ(mﬁs)ﬁmﬁﬁaﬁﬁﬁéﬂm%@maﬁa@ﬁa‘w@mﬁﬁ
a%wrwfa‘:-ehjf%,Wmﬁ%wﬁmw—mmﬁﬁﬁﬁmﬁﬁ,wﬁ%www,mﬁ
Wﬂﬂﬁma@ﬁ@ﬁiwm% | zee Ter, faieht wia = g arfimE w ol § faffE
mﬁﬁ,mﬁmwm,mﬁwﬁ@m@ta@ﬁ@ﬂzmm% "

[F. Wl 255/2013 HTET)
=7, gema efaae o YT, T & AR YE

g feort ;o fatEEER WER IS ® 9w 1L, w0 3, 39-@vs (i) § § 7, 2000 % € WHLE 406(30) 5
yebifima @i o frfated g wifeE w1 0E A1 -

| mELfa 158(30), i 02-03-2001
g mawLf 175(30), [ 13- 03-2001
o w1823, fAF 14-03-2001
o, " 4(3), A 02-01-2002
g =i 574(e7), fRA® 19-08-2002
o .. 223(37), fEAl® 18-03-2003
g wraLfA. 225(3), feAm® 18-03-2003
o, s f, 558 (an), femisr 22-07-2003
g @i 835(=0), fEte 23-10-2003
o maL. 899(8r), i 22-11-2003
| L. 12087, A 07-01-2004
o WL 27831}, feAiE 23-04-2004
4. aua . 454(3) , f5A 16-07-2004
| s 625(31), Tl 21-09-2004
o . 799( ) fEe 08-12-2004
| mranf 20130, AR 01-04-2005
g TnaLfa 2023, fEi® 01-04-2003
o T, 504( ), fEi® 25-07-2005
& wmaLfA. 505(81), & 25-07-2005
H @it 513(e0), RKAiw 29-69-2005
o T 738(3), farw 22122003
o, =L 29( 3, R 19-01-2006 *
5 wFLFL 413080, Refls 11-07-2006
o mraLf 712(3), fKw 14-11-2007
w713 (31, T 14-11-2007
g =L 737(3), o 29-11-2007
o, WL, 575( =), feTs 05-08-2008
' g aanfa. 896( ), i 30-12-2008
o ma . 85102, fEAiE 01-12-2009

] [T ST AR R R R LA -unﬂwm " ‘ ‘--*l-tﬂ[- EERETRT T A ] Mg wino |wEr Esn WMME EL]l



[ 9T [1-@vg 3(i) ] HRT &) TS09 : STHIYRE 3

g WFLM 341 (), KT 21-04-2010
| LA 606(37), i 03-08-2012
. w796 (ar), R iF 30-10-2012
g wmafa. 797(3n), Tl 30-10-2012
G AL, e (31), AE
& ;HLFL 795(3), fEim 30-10-2012
G HLALT. e (), R H v,
T AL, e (), BAF e

RESERVE BANK OF INDIA
(Foreign FExchange Department)
(Central Office)
NOTIFICATION
Mumbai, the 19th January, 2013

Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside India) (Second
Amendment) Regulations, 2013

G.S.R. 38(E).—In exercise of the powers conferred by clause (b) of sub-section (3) of Section 6 and Section 47 of
the Foreign Exchange Management Act, 1999 (42 of | 999), the Reserve Bank of India hereby makes the following amendments
in the Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Qutside India) Regulations, 2000
(Notification No. FEMA. 20/2000-RB dated 3rd May, 2000) namely -

1. Short Title and Commencement.—

(1) These Regulations may be called the Foreign Exchange Management ( Transfer or Issue of Security by a Person
Resident Outside India) (Second Amendment) Regulations, 2013.

(ii) They shall come into force from the date of publication in Official Gazette.
2. Amendment of Schedule 5

In the Foreign Exchange Management ( Transfer or Issue of Security by a Person Resident Outside India) Regulations,
2000, (Notification No. FEMA 20/2000-RB dated 3rd May, 2000), in Schedule 5,

{(a} In paragraph 1, in clauses (g) and (h) the words “and lock-in period” shall be omitted.

(b In paragraph 1, in clause (i), the words “lock-in period” and provided “that the Flls may trade such
bonds/units amongst the eligible non-resident investors for Infrastructure Debt Funds within the lock-in
period” shall be omitted.

(c) In paragraph 1B, in clause (i), the words “lock-in period and” and *“provided that aforementioned investors
may trade such bonds/units amongst the eligible non-resident investors for Infrastructure Debt Funds
within the lock-in period” shall be omitted,

(d) In paragraph 1B, in clause (ii), for the words “dated Government securities subject to the terms and
conditions as stipulated by the SEBI and Reserve Bank from time to time.” the words “dated Govemment
Securities, subject to the terms and conditions and the limits as stipulated by the Reserve Bank and SEBI
from time to time.” shall be substituted,

(e In paragraph 1B, after clause (ii) a new clause (iii} shall be added, namely \—

(iif) “Long term investors like Sovereign Wealth Funds (SWFs), Multilateral Agencies, Endowment Funds,
Insurance Funds and Pension Funds registered with SEBI as eligible non-resident investors in
Infrastructure Debt Funds may purchase Rupee denominated corporate bonds on repatriation basis
within the limits as stipulated by the Reserve Bank and SEBI from time to time, In addition, Foreign
Central Banks may purchase rupee denominated corporate bonds on repatriation basis within the limits
from the date of this Notification.”

[No. FEMA. 255/2013-RB]
Dr. SUJATHA ELIZABETH PRASAD, Chief General Manager-In-Charge
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Foot Note :

The Principal Regulations were published in the Official Gazette vide No. G.S.R. 406(E), dated May 8, 2000 in
Part 11, Section 3, Sub-section (i) and subsequently amended as under -—

No
No
No

. GS.R. 158(E), dated 02-03-2001
. GS.R. 175(F), dated 13-03-2001
. GS.R. 182(E), dated 14-03-2001
_GS.R. 4(E), dated 02-01-2002

. GS.R 574(F), dated 19-08-2002

. GS.R. 223(E), dated 18-03-2003
. GS.R. 225(E), dated 18-03-2003
. GS.R. 558(E), dated 22-07-2003
. GSR. 835(E), dated 23-10-2003
. GS.R. 899(E), dated 22-11-2003
. GS.R. 12(E), dated 07-01-2004

. GS.R. 278(E), dated 23-04-2004
. GS.R.454(E), dated 16-07-2004
_GSR. 625(E), dated 21-09-2004
. GS.R. 799(E), dated 08-12-2004
. GS.R. 201(E), dated 01-04-2005
. GSR.202(E), dated 01-04-2005
. GS.R. 504(E), dated 25-07-2005
. GS.R. 505(E), dated 25-07-2005
. GSR. 513(E), dated 29-07-2005
. GS.R.738(E), dated 22-12-2005
. GS.R. 29(E), dated 19-01-2006

. GS.R. 413(E), dated 11-07-2006

. GS.R. 71XE), dated 14-11-2007

_GS.R. 713(E), dated 14-11-2007
_GS.R. 737(E), dated 29-11-2007

. GS.R. 575(E), dated 05-08-2008

_GS.R. 896(E), dated 30-12-2008

. GS.R. 851(E), dated 01-12-2009

. GSR.341(E), dated 21-04-2010

. GS.R. 606(E), dated 03-08-2012
. GS.R. 796(E), dated 30-10-2012
. GSR. 797(E), dated 30-10-2012

No. GS.R. . .ondated e
No. GS.R. 795(E), dated 30-10-2012

No. GSR. .o dated.......oorvrnne
No. GSR........ce. dated ..o
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